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CAPTIONED CASE. 
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Gurudwara Committee, Omax City Colony, 

Goniana and the Resident of the Colony. 

5. ANNEXURE R-4 

A true copy of the Consent given by the 

Complainant/Original Applicant. 
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A true copy of the Police Intelligence Report 

bearing Letter No. 20792-93/ dated 

15.07.2025. 
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THROUGH COUNSEL 

 
ADVOCATE FOR THE RESPONDENT 

D-52, BASEMENT, PANCHSHEEL 
ENCLAVE, NEW DELHI – 110017. 
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To, 

Promoter 

M/s Omaxe Buildhome Pvt. Ltd. 

Omaxe City, Goniana Road, Bathinda 

Pin code 151201 

Letter No.: ACA/BDA/Bathinda/2024/4090    Date:23.08.2024 

Subject: Show cause notice regarding removal of unauthorized construction in 

violation of PAPRA Act, 1995 at Omaxe city, Goniana Road Bathinda, District 

Bathinda. 

It has been brought to the notice of the undersigned by the Field Officer of 

this department that as per the approved layout of Omaxe City, Goniana Road Bathinda, 

unauthorized construction of Shri Gurudwara Sahib has been done in the green belt 

of Park No. 10 and unauthorized construction of Mandir is going on in Park No. 14. 

The said construction has been done without any amendment/approval in the layout 

plan which is a direct violation of Sections 5 and 20 of the Punjab Apartment and 

Property Regulation Act, 1995. Due to this, you may be punished, fined or both 

under the said Act and the colony license may be suspended or cancelled. Through 

this notice, you are hereby directed to stop the unauthorized construction being 

done with immediate effect and in case of non-compliance, legal action will be 

initiated against you. If you wish to present your case against this unauthorized 

construction, then you can appear on any working day within a week and present your 

case.  

You are instructed to demolish the said unauthorized constructions within 30 

days from the date of issue of this notice and restore the previous condition of 

the parks and communicate regarding the same to this office. Failure to do so will 

result in legal action being initiated against you as per the following sections 

of the Act.  

a) Action will be taken to suspend or cancel the license of the colony.  

b) Legal action will be initiated against you for violation, which may include 

punishment, fine or both.  

c) The unauthorized construction will be demolished and the previous condition 

will be restored. The cost of demolition will be recovered from you, in case 

of failure to provide cost of demolition, this cost will be recovered by 

declaring the area of land revenue. 

 

 Competent Authority-cum-Additional Chief Administrator 

 BDA Bathinda  

Back No.: ACA/BDA/Bathinda/2024/4091-94  Dated 23.08.2024 

The above copy is sent to the undersigned for information and further action. 

1. The Hon'ble Chief Administrator BDA, Bathinda for information and further action. 

2. The Senior Superintendent of Police, Bathinda for necessary action. 

3. District Town Planner (Planning), Bathinda. 

4. JE concerned with the area to affix the given notice and further action. 

 

 Competent Officer-cum-Additional Chief Administrator 

 BDA Bathinda 
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afösr fsÁgnz rarfa -afos| ¥t.st.à uÁoH, ggI J3, afö3 (151001) 

-aH-fMg AHe. 

as feà Hy fo Omaxe City aifonr H RJES aot HEt Er 

Shivcharanjit Singh V/s State of Punjab & Ors. H Misc Application in Disposed of Cases No. 16/2025 

SH 3 HOdd National Green Tribunal, Principal bench, New Delhi fà Bg fd JI 3 àH U 

HOddT National Green Tribunal Mt 30.04.2025 HEt H Jat fU go3 dói Hz 

14 ANNEXURE R-2
"Translation @ pg. 15"

//TRUE COPY//

156



To, 

Deputy Commissioner 

-cum-District Magistrate, 

Bathinda. 

 

Letter No. ACA/BDA/Bathinda/2025/2881  Dated. 22.05.2025 

 

Subject - Regarding removal of unauthorized construction of Sri Gurudwara Sahib 

and Mandir in the approved colony named Omaxe City, Goniana. 

In connection with the above subject, the case of Er. Shivcharanjit Singh v/s 

State of Punjab & Ors. regarding the approved colony named Omaxe City Goniana is 

pending before the Hon'ble National Green Tribunal, Principal bench, New Delhi in 

the name of Misc Application in Disposed of Cases No. 16/2025. In the said case, 

the Hon'ble National Green Tribunal has issued orders on hearing date 30.04.2025 

regarding the removal of the unauthorized construction of Gurudwara Sahib and Mandir 

in the said colony and submission of a report. In this regard, action under Section 

39 of the PAPRA Act, 1995 is to be taken against the colony. Therefore, you are 

requested to kindly provide the duty magistrate and necessary police assistance to 

take the said demolition action in order to maintain the law-and-order situation 

while implementing this action.  

 

 Additional Chief Administrator,  

 BDA Bathinda 

 

 

 

True Translation 
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Letter No. ........../ Submission    Date ....../2025 

To, 

Senior Captain of Police,  

Bathinda. 

Subject:- Regarding the removal of unauthorized construction of Shri Gurudwara 

Sahib and Mandir in the approved colony named Omaxe City, Goniana. 

In connection with the above subject, it has been requested by the Additional 

Chief Administrator, BDA, Bathinda that the case Er. Shivcharanjat Singh v/s State 

of Punjab & Ors. regarding the approved colony named Omaxe City, Goniana is pending 

in the Hon'ble National Tribunal, Principal Bench, New Delhi under Misc. Application 

in Disposed of Cases no. 16/2025. In the said case, the Hon'ble National Green 

Tribunal in its orders issued on 30.4.2025 has directed to remove the unauthorized 

construction of Gurudwara Sahib and Mandir in the said colony and submit a report. 

In this regard, action is to be taken under Section 39 of PAPRA Act, 1995 to remove 

the unauthorized construction of Gurudwara Sahib and Mandir in the colony. 

Therefore, you are requested to take the said demolition action to maintain the 

law-and-order situation while implementing this action. 

Keeping in mind the request of Additional Chief Administrator, BDA, Bathinda 

and the law-and-order situation, police assistance is given on the condition that 

no court orders will be violated in this case. 

Along with this, Tehsildar, Bathinda is deployed as Duty Magistrate on the 

spot. Your officers present on the spot may be instructed to coordinate with the 

Duty Magistrate and implement the order peacefully. 

 Correct/- 

 District Magistrate, 

 Bathinda. 

 

Back No. 2976/Submission  Date 22/5/2025 

1. A copy of this is sent to the Additional Chief Administrator, BDA, Bathinda 

in his office in respect of letter no. ACA/BDA/Bathinda/2025/2881 Dated 

22.5.2025 stating that it should be satisfied that all the necessary procedures 

have been completed and no stay has been granted by any court in this case. 

If on the spot a stay of any court is presented, then its provisions should 

be ensured and coordination should be ensured with the concerned Police 

Department (Original file attached)/ Copy of the letter 

2. Tehsildar, Bathinda. 

For information and further necessary action. 

  

 District Magistrate,  

 Bathinda. 

 

 

 

True Translation 
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Letter of Consent 

 

On 29-05-2025, an important meeting was held at Omaxe City Colony Goniana under the 

chairmanship of Deputy Commissioner, Bathinda Shri Showkat Ahmad Parray IAS, in 

which RWA Omaxe City Colony Goniana, Gurudwara Committee, Mandir Committee, 

representatives of Omaxe Colony and residents of the colony participated. While 

starting the meeting, the Deputy Commissioner, Bathinda Ji briefly stated that 

there is unauthorized construction of Shri Gurudwara Sahib and Mandir built in the 

green belt and park respectively in the colony. Regarding which a case is going on 

in the Honourable NGT (National Green Tribunal). Orders have also been issued by 

NGT regarding the removal of unauthorized construction of Shri Gurudwara Sahib and 

Mandir. The administration is committed to implementing the NGT's orders. The 

residents and committee members present informed that in the old map of the colony, 

some areas were reserved for religious places, which are not in the new plan. The 

representatives of Omaxe City present informed that due to some technical reasons, 

the layout plan of the colony had to be revised, but if the residents of the colony 

give their consent to shift the Gurudwara from the green belt, then they are ready 

to revise the layout plan by reserving a place for the religious place from any 

suitable place in the colony. They also said that keeping in mind the religious 

sentiments of the people, the Gurdwara Sahib should be removed from the green belt 

and shifted to the vacant place next to the Mandir site near the commercial center. 

They are also ready to convert the remaining unsold plots in the colony into parks 

so that there is no shortage of green areas and accordingly the lay-out plan of the 

colony will be revised as per the rules. In this regard, the members of RWA, members 

of Gurdwara Committee, members of Mandir Committee, representatives of Omaxe Colony 

and residents of the colony present in the meeting expressed their consent to shift 

the Gurudwara Sahib to the vacant land near the commercial centre alongside the 

Mandir site. After this, the meeting was concluded with a vote of thanks by the 

Deputy Commissioner, Bathinda. 

 

President RWA  President Gurudwara Committee 

Omaxe City Colony, Goniana Omaxe City Colony, Goniana 

 

 

President Mandir Committee  Representative 

Omaxe City Colony, Goniana Omaxe City Colony, Goniana 

 

 

Members and residents 

Omaxe City Colony, Goniana 
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gfös (:98140-98703) 

Home Limited, Omaxe city, Goniana road, Bathinda feåHJ O1 à, fMHB BAÁ 

G4.06.2025 
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Statement: Er. Shivcharanjit Singh son of Shri Gurcharan Singh son of Jogind e

Singh, age about 54 years, resident of house number 38, type-6, Guru Hargobind 

Thermal Plant, Power Colony, Lehra Mohabbat, District Bathinda (Mob. No.: 98140-

98703)  

Do hereby declare that I am a resident of the above address. I have plot 

number 01 at Omaxe Build Home Limited, Omaxe city, Goniana Road, Bathinda, with a 

temporary Gurdwara Sahib established in the adjoining green belt (Park P-10). If 

the said Gurdwara Sahib is shifted to the vacant land next to the Mandir site near 

the commercial center of the said colony, then I have no objection to it. I give 

my consent in this regard. Please obtain the consent of all the residents of the 

colony at the administration level. Date 04.06.2025 

 

R.O. And A.C. Additional Chief Administrator 

 BDA, Bathinda 

 

True Translation 
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From, 

Deputy Superintendent of Police, 

 C.I.D Bathinda 

To, 

1. Hon'ble Deputy Commissioner, Bathinda. (By e-mail) 

2. Hon'ble Senior Superintendent of Police Bathinda. 

Letter No. 20792-93/B,  Dated 15.07.2025 

Subject:- Regarding the removal of unauthorized construction of Sri Gurdwara 

Sahib and Mandir in the approved colony named Omaxe city Goniana. 

 Regarding the above subject, it has come to our notice that OMAXE City Goniana 

is built in Bathinda district. About 40 percent of the houses have been constructed 

in this colony. Hindu and Sikh communities live in equal population in it. In the 

green belt of this colony, a Sri Gurdwara Sahib is built in an area of about 1200 

yards and a Mandir is built in an area of about 400 yards. The district 

administration has also held a meeting with the residents of the colony to shift 

this Gurudwara Sahib and the Mandir from the green belt to another place. At that 

time, the residents of the colony also agreed to change the place of the Mandir and 

Gurdwara Sahib in the meeting, but due to lack of suitable space, these two religious 

places could not be changed.  

 Shivcharanjit Singh (working in Lehra Mohabbat Thermal Plant), House No. 1 

OMAXE City Goniana, whose house is near the said Gurdwara Sahib in Omaxe City, 

Goniana, District Bathinda, filed an application in the Honourable National Green 

Tribunal, Principal Bench, New Delhi, to remove the un-authorized construction of 

Sri Gurdwara Sahib and the Mandir built in the green belt of Bathinda District. In 

the wake of which, the Honourable National Green Tribunal, while hearing on 03-04-

2025, issued orders to BDA Bathinda to remove the unauthorized construction of 

Gurudwara Sahib and Mandir in the said colony. Following these orders, the BDA has 

started the process of removing the said two religious places. 

 In Omaxe City Goniana, Gurudwara Sahib has two copies of Guru Granth Sahib Ji 

and some religious Gutka Sahib Pothis and there are idols and religious scriptures 

according to Hindu religion in the Mandir. If BDA Bathinda tries to break them, it 

will be strongly opposed by the residents of the colony. This issue will also be 

strongly opposed by Sikh organizations like Nihang Singh organization, radical Sikh 

organization and common Sikh Sangat etc. and this issue can also escalate to entire 

Punjab state due to which law and order can deteriorate. 

 The report is submitted for information and security arrangements. 

 Correct/- 

 Deputy Superintendent of Police, 

 CID Bathinda. 

 Letter No. 20794-95/B dated 15.07.2025 

 A copy of the above is sent to the following officers for information:- 

1. The Hon'ble AIG/S B-2 Int: Punjab SAS Nagar (via e-mail) 

2. The Hon'ble AIG/Zonal, CID Bathinda. 

  Correct/- 

  Deputy Superintendent of Police, 

  CID Bathinda. 

 

 

 

True Translation 
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SERVICE: Reply Affidavit on behalf of Respondent No.4/Bathinda Development Authority in
MA/16/2025 IN OA/394/2024.

From Shubham Bhalla <shubhambhalla@hotmail.com>
Date Sat 7/19/2025 11:29 PM
To secy.te@punjab.gov.in <secy.te@punjab.gov.in>; cmcbathinda@gmail.com <cmcbathinda@gmail.com>;

de.btd@punjab.gov.in <de.btd@punjab.gov.in>; dtpbathinda@gmail.com <dtpbathinda@gmail.com>;
msppcb@gmail.com <msppcb@gmail.com>

1 attachment (3 MB)
Final Reply Affidavit.pdf;

Sir/Ma'am,
Please find attached with this email Reply Affidavit on behalf of Respondent No.4/Bathinda
Development Authority in MA/16/2025 IN OA/394/2024.
Please acknowledge receipt.

Regards
 
SHUBHAM BHALLA
Advocate-on-Record

OFFICE :       D-52, BASEMENT, PANCHSHEEL ENCLAVE, 
                     NEW DELHI- 110017
CHAMBER: CH. NO. 206, C.K. DAPTHARY CHAMBERS, 
                     SUPREME COURT OF INDIA, NEW DELHI - 110001.

Phone no. - 011-41064945
Mob: 9654427273

7/19/25, 11:30 PM Mail - Shubham Bhalla - Outlook
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